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GOVERNMENT OF UTTARAKHAND
Legislative And Parliamentary Affairs Department

- No. 244/XXXVI(3)/2024/48(1)/2023
Dated Dehradun, August 18, 2024

~ NOTIFICATION
MISCELLANEOQUS

In pursuance of the provision of Clause (3) of . Article 348 of the

' Constitution of India, the Governor is pleased to order the publication of the
following English translation UI"‘TM Uttarakhand Résuwaliun in Government
.Scrﬂcg for the Identified Andolankari of Uttarakhand State Moveinent or

their Dcpendants Act, 2023 as. amended by the Select Committece
'~ (Uttarakhand Act No, 11 of 2024). |

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on i7" August, 2024.
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The Uttarakhand Reservation In Government Service For The Identified

Andolankari Of Uttarakhand State Movement Or Their Dependants Act, 2023
As Amended By The Select Committee

{Uttarakhand Act No. 11, of 2024}

An
Act

[Be it enacted by the Legislative Assembly of Uttarakhand in the Seventy-fourth

year of the Republic of India as fnllﬂwé]

Short title and
commencement, extent
and applicability

l.

(1)

This Act may be called the *“The Utlmakhand
| Reservation in Gﬂvemment Service for the
Identified Andnlanl{m": of Uttarakhand State |-
Movement or their Dependents Act, 2023.’

(2)

For the purposes of section 5, this Acl shall
be deemed to have come into force from 11th

August, 2004 and [or the purposes of the
remaining provisions with immediate cflcct.

3)

This Act shall apply to all the posts of dircet |.
recruitment  under the State Government
Services.

(4)

It shall extend to the
ttarakhand.

wholc state of

T . T [r———

| Overriding  effect  of
the Act

Notwithstanding  anything  inconsistent
confained ~ in any other Act or
judgement/decree/order or directions ol any
Court, the provisions of this Act, shall be

| deemed to be valid and effective

| Defiunitions

(a)

In this Act, unless the context ﬂthﬂiwme
rcquues*

“Identified Andolankari’ means 2 person who
has been duly identificd as Statc Andolankari
by the .compelent authority and a
Certificate/Identity card has been 155ucd 1n
thc aforesaid confext.

| ‘Dependents’ mcans wife or husband as tlic

case may be, soh and daughter (it includes
married, widowed, abandoned by husband,

| divoreed daughter alsd) of the Identified

‘Andolankati.

(c)

“Government’ mneans the State Government |

of Uttarakhand;
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(d)
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‘ - .
Governor'  means the Governor of
Uttarakhand; ' '

(e)

‘Rule’ means the Rules framed under this
Act; |

(5

the Slate  of

‘Uttarakhand’® means

Ultarakhand;

e e R T

(G)

Reqewatlon

Andolankari
employment
Government Servmes

to Stafe
for
in

. e

(0

= |

Magistrate;

‘Competent Authority’ means the District

ldentified Andolankari or their dcpendents
shall be given 10 percent horizontal
reservation in Uttarakhand state services.

Snvmgs

Power to make rules

A

(1)

The selections/appointments of the State
andolankari made to different Government
services/posts as per the government order
issued on 11th of August 2004 or thercafter,
shall be deemed lo be valid %electluns/ |
appointments under this Act.

1

1 (2)

‘The State Gnvenuuent may, l)y nolification,

make rules for carcying out the pur poses of
this Act.

Every rules framed under (his Acl shall as
s00n as may be, after they arc made, be laid

I before the State chl*,lalu:e

b i —— ]
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Statement of Objccts and Reasons

A massive movement was launched by the local people of Uttarakhand for

the creation of Uttarakhand state, in which many people sacrificed their lives and
endured various kinds of tortures. -

The persons who participated in the said movement have been
identified/classified. Keeping, in mind the sacrifices made by them. it is appropriatce

to honour to such a class of Andolankari and to have representation of such
Andolankari in public services.

[n view of the decision of the Honourable Supreme Court in Indira Sawhney
vs. Uniton of India’AIR 1993 SC 477, in which it was held that besides Scheduled
Castes/Scheduled Tribes, reservation can also be provided to other socially and
{:dlmafin.nally backward classes (like flood victims, cyclone victims, [ire victims,
war viclims, riol victins, elc.), it is proposed to bring a bill to provide 10 per cent
horizontal rescrvation in Governminent services to the Andolankari of Uttarakhand
State Movemenl or their dependents.

The proposed bill fulfills the above objective.

Premy Chand Aggarwa!
Parliamentary Affairs Minisler

By Order,

- DHANANJAY CHATURVEDI.
 Principal Secrefarﬁt
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